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FURTHER ACTION TAKEN REPORT FILED BY THE DISTRICT

COLLECTO SRIKAKULAM IN OA 92 OF 2O2O BEFORE THIS

HON'BLE NATIONAL GREEN TRIBUNAL lSZ cHENNAI AS PER THE

DIRECTION, DATED: 24.o52022.

1. It is respectfully submitted that, M/s Gareeb Guide (voluntary organization)

has stated that, the organization has filed a representation dt.26.12.2017 lo

the chief commissioner of Land Administration, vijayawada and the District

collector, Srikakulam (the said representation was not received in this office)

requesting to alienate the land to an extent of Ac.10.00 in sy.No.S9 of

chinnadugam Village, Jalumuru Mandal, Srikakulam District (AP) for

construction of Gareeb Guide's Heaven (old age home & orphans home) for

public purpose at chinnadugam Village, Jalumuru Mandal, srikakulam

District (AP) as per the G.o. Ms.No.571 , Revenue (Assignment-I) Department,

DL14.o9.2012.

2. It is respectfully submitted that, the G.o.Ms.No.S71, Revenue (Assignment-I)

Department, Dt.l4.Og.2Ol2 says that, environmentally sensitive and fragile

areas such as, tank beds, riverbeds, hillocks with afforestation etc., shall not

be alienated or allotted. It is also submitted that, tl1e required land in

sy.No.59 of Chinnadugam village, Jalumuru Mandal, Srikakulam District

(Ap) is classified as ,,Kakarla Pond)" i.e., an objectionable Govt.Poramboke,

which cannot be alienated or allotted to anybody, as per the orders of the

Hon'ble Courts and as well as instructions of the Govt.

3, It is respectfully submitted that, the Applicant herein has Iiled a writ

Petition No.8493 of 2O2O in the Hon'ble High Court of Andhra Pradesh at

Amaravthi praying the Hon'ble court to issue a writ, order or direction

declaring the action of the Respondent Nos.4 & 5 (i.e., the Chief

commissioner of Land Administration, Vijayawada and the District

collector, srikakulam respectively) in not allotting land to the petitioner for

public purpose as illegal, violation of G.O.Ms'No.S71, Revenue (Assignment-

I) Department, Dt. 14.09.20 12 and also direct the Respondent No.5 (District

collector, srikakulam) to allow the Petitioner for temporary constructions for
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public purpose in the said premises until further orders of this Honble High

Court as deem fit and proper in the circumstances of the case and that a

detailed counter afhdavit in this Writ Petition was also liled before the

Hon'ble High Court of Judicature at Amaravathi and it is pending

adjudication. (Copy of Counter Afndavlt lg enclosed for klnd perusal of

the Hon'ble Tribunall ANI{EXURE-I.

4. It is respectfully submitted that, as the matter stood thus, the applicant

herein has liled'an OA No.92 of 2O2O (SZ) at Chennai, challenging the action

by Respondent No.2 (District Collector, Srikakulam) in acting in the interest

of grabbers by allowing constructions like School, Panchayat Office,

Temporary houses, unauthorized cultivation etc., in "Kakarla Pond" in

Sy.No.S9 in Chinnadugam (V) in Srikakulam District in the State of Andhra

Pradesh as adversely affecting the ecosystem and the overall ecolog, of the

area and thus there is substantial question relating to environment, where

the community at large is affected by the environmental consequences and it

is a continuing violation of the provisions of enactment specified in Schedule

1 of the National Green Tribunal Act, 2O10.

5. It is respectfully submitted that, the Hon'ble National Green Tribunal, South

Zone, Chennai has appointcd a .loint Committee comprising the following

Officers to inspect the area in question and submit a factual and action

taken report, if there is any violation found.

0 A Senior Officer of Ministry of Environment, Forests and Climate
Change (MoEF&CC), Regional Oflice, Chennai.

i0 A Senior Officer of Lake Protection Committee, Hyderabad

iii) The District Collector, Srikakulam.

6. In this connection, it is respectfully submitted that, among the 3 Joint

Committee Members, one Dr.R. Sridhar, Scientist 'D', MoEF&CC, Regional

Officer, Chennai and the Executive Engineer, A.P.Pollution Board, Regional

Oflice, Srikakulam on behalf of the District Collector, Srikakulam have

jointly inspected the scheduled land with the locai revenue officials on

2O.Ol.2O2l and submitted the detailed Joint Inspection report to the

Hon'ble National Green Tribunal for kind perusal.

2



7. It is respectfully submitted that, as per the directions of the Hon'ble Tribunal

issued on 12.02.2021 in O.A.No.92 of 2O2O (SZ) & I.A.No.15 of 2021 (SZ) &

I.A.No.15 of 2021 (SZl, a detailed proceedings in Rc.No.943 l2O2O-83,

Dt. 16.03.2021 have been issued to the Applicant herein on the objections

dated 12.02.2021 filed by him. (Copy of the Proceedings is enclosed for

kind perusal of the Hon'ble Tribunalf ANNEXURE-II.

8. It is respectfully submitted that, as per the directions of the Hon'ble Tribunal

issued on l2.ll.2O2l in O.A.No.92 of 2O2O (SZ) & I.A.No.9O ot 2022 (SZ),

detailed remarks on the objections dated 13.11.2021 filed by the Applicant

herein are now submitted separately to the Hon'ble Tribunal for kind

perusal. (Detailed remarks enclosed for kind perusal of the Hon'ble

Tribunall ANNEXURE-III.

9. It is respectfully submitted that, as per the revenue records, the Survey

Number 59 with an extent of Ac. 12.75 is classified as tank poramboke

namely "Kakarla Pond" and the present ground status of the Survey Number

59 is detailed below,
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10. It is respectfully submitted that, the encroachments to an extent of

Ac.7.68 (i.e., S1.No.6 & 7 of the above table) covered by agricultural fields,

have been evicted recently and a caution board stating that the land belongs

to Government and the tress passers are punishable under law, has been

erected on the land.

11. It is respectfully submitted that, the Tahsildar, Jalumuru has reported

vide in Rc.No.2O4/2020-A, Dt.02.07.2022, stating that, the new compound

wall constructed by one Smt.G. Kumari, Anganwadi worker in the Sy.No.S9

i.e., "Kakarla Pond" has been demolished and also issued a warning to the

Anganwadi Worker stating that further any unauthorized constructions in

the tank area will be viewed seriously. (Copy of the report of thc

Tahelldar, Jdumuru lr onclorcd for Llnd penrsal of tLe Hoatlo

Tribundf AI{IYEKURE-IV.

In view of the circumstances explained above, it is respectfully submitted that,

with regard to the other age old encroachments i.e., MPP School, Ryothu

Bharosa Kendram, Houses of 89 BPL families, Black top road to facilitate the

public at large of Chinnadugam Village, Field channel, stage and Nagadevata

temple which are existing from long back in the scheduled land, the

Government through the Chief Commissioner of Land Administration vide this

oflice Rc.No.943l2O2O-83, D1.O5.O7.2022, has been requested to examine the

case and to issue necessary instructions to proceed further action taken with

due process of law in this matter, in order to avoid law and order problem

lCopy of the letter ls cnclored for Llnd porural of the Hoa'ble Tribunalf

ANITE)N'RE-V.

This is submitted for kind information

Dated at Srikakulam on this the 5s day of Jwly 2022.

5 ,r\Ltv

DISTRICT COLLECTOR,
SRIKAKULAM.
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IN THE IIIGH COURT OF JIJDICATURE: ANDHRA
PRADESE AT AMARAVATHI

W.P.No.8493 of 2020
Befir,reen:

Gareeb Guide Voluntary Orgaoization
accrcdited by the Telangana Stste Lcgal liervices
Atthority. Rep. by its Presidenr
Ms.G, Bhargavi. Mansoorabad. LB Nagar
lt.vderabad, Regional Oflice Sri Sri Sri Mgn
Manasa Devi Templc Compotmd Chinnrdgtm
Main Road, Tilaru In, Jalumuru Mrodsl
Srikakulam District.

. . . Petitioner.
AND

l.The Union of India, Rep.b1 Prl Seo*ary.
Ministry of Home Affairs. New Delhi

and others.

... Respondents.

COUNTER AFFIDAVIT FILED BY THE RESPONDENT NO.s

I, J.Nivas, Son of RJanrdhanarU aged about 37 years,

R/o.Srikakulam, Occ: Disrrict Collcrtor, Srikakulam, do hereby solemnly

affirm and sincerely state on oath as ftrllows:

1. I submit that I am the 5s rc+on&rt herein and as such, I am well

acquainted with the facc of the case, I have read the affrdavit filed in
support of the Writ Petition and I &ry all the allegEtions made in the

affidavit except those thar are spccifically admittd herein.

2. In reply to Para 6 of the affi&viq it is submined that the contention

of the petitioner that, he bccame an absolurc owner of the lands and

properties belongs to late N. Motunarao since 2017 and enjoying the

possession is not correct.

It is respectfully subrnined that the petitioner did not mention the

Survey Number claimed for alianatitn in this case, However, the matter

Attestor

SRlrAKULA[/I
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has been got enquired into by the Tahsildar, Jalumuru and during the

enquiry it is revealecl that, the land asked for by the peritioner for alienation '1
is classified as "Kakarla Tank" which is in Survey No"59 of Chinnadugam

Village in Jalumuru Mandal of Srikakulam District whicb is prohibited for

assignment or alienation as per the rules in force.

3. In reply to Paras 7 and I of the affidavit, it is submitted that the

contention of the petitioner that he brought &e temple viz., Sri Sri Sri

Nagadevatha Manasa Devi Ammavarla Temple at Chinnadugam Village in

Jalumuru Mandal of Srikakulam District under his ma&agcment and paying

salaries to the stail the temple and taken over maintenance and

administration and conducting annual celebrarions since 2017 upto 2020 by

investing a total amount of 9.68 lakhs, is not true.

In this connection, it is respectfully submitted that on local enquiry

conducted by the Tahsildar, Jalumuru, the villagers have categorically

stated that the maintenance of the temple is being attended by the villagers

and paying the salaries to the Archakas &om &e collection of hundies of

the ternple and that the villagers do not knov a.bout the Petitionet Gareeb

Guide (Voluntary Organization) and hence, the corserfiion of the petitioner

deserves no consideration.

4. ln reply to Paras 9 and l0 olthe affidavit, it is submitted t}at the

land in question is classified tank b€d poramboke and there are specific

instucrions from the Govemment and the Chief Commissioner of Land

Administration & Spl.Chief Seretary about restriction on allotrnent of

water body / tank poramboke lands in his reference No.Bl/1543/2012,

Dt.18.03.2013 and hence, the allotrnent of land of Ac'10.00 as requested by

the petitioner is not t'easible.

5. In reply to Paras I I and 12 of the affrdavit, ir is submitted &at the

conlention of the petitioner that he flled an application on27.12.?A11 6+he

Attestor Deoonent
AOLT,ECTOR
Snffirr,.fUmf*t

*4
@

6



Respondents 4 and 5 as per thc procedure in G.O.Ms.No.57l,
!- Dt.14.09.2012 Revenue Department and requested to assign Ac.10.00 of

land for the public purpose is not correcl.

It is respectfully submircd that Para 3(a)(ii) of the G.O.Ms.No.57l

Reyenue (Assignment.l) D€pt., Dt-14.09.2012 3(aXii) says that, "only

waste snd dry lands should be proposed for alienation and wet, imigated

lands should not normally be considaed for such purpose. Further,

environmentally sensitive and fragilc ares such as, tank beds, rivor beds,

hillocks with afforesta.tion etc., strall rct bc alienarcd or allotted."

In view of the above positicn. allotment Ac.10.00 of land as

requested by the petitioner cannot be eonsi&ed as the land in question is

Tank bed poramboke which is strictlv prohibitod either for assignment or

lbr alienation.

6. ln reply to Paras 13 to 15 of thc alfidavit" il is submitted that the

land in question is classilied as Tank bed Poramboke which is highly

objectionable and strictly prohibited either for assignment or for alienation.

7. In reply to Paras 16 to 19 of thc afEdavir, it is submitted that in

view of the averrnents of the above lraras. the request of the Petitioner for

allotrnent of land of Ac.10.00 in Sy.No.59 of Chinnadugam Village in

Jalumuru Mandal of Srikakulam Disria cannot be considered, since the

land in question is classified as Tank bed Poramboke and hence, the Writ

Petition deserves no consideration ard liable for dismissal.

For the reasons stated abovc, it is therefore prayed &at this Hon'ble

eourt may be pleased to dismiss the r+,rit petition and pass such other

Deoonent
COLTECTOR
SRII(AKUI..AS

,{ttestor
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order or orders as this Hon'ble coun may deem fit and proper in thc

circumstances of the case.

Solemnly and sincerely affirnred
On this the dayoi June.

2020 and signed his name in nry

Presence.

COLLECTOR
SRIXAKULAM

Deponent

COLLECTOIT
sRlxAt(uLAtr{

Belbrc me'

Attestor

VERIIIICATION

I, J.Nivas, Son of R.Jantrdhanan, aged about 37 years,

R-/o.Srikakulam, Occ: District Collcctor, Srikakulam, do hereby veriS that

the contents of paras I to 7 ar,e true to the best ofmy knowtedge, belief,

information and as per records, Hence, verified on this the ... day of

June,2020.

Counsel for Respondents 2 to 5.

-_2
4fr..
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Proceedings of the District Collector, Srikakulam.
Present:- Sri J. Nivas, l.A.S.,

Sub:- Suits - Original Application No 92 of 2020 (SZ) & l.A.No.45 ol 2020
(SZ) filed by Gareeb Guide (Voluntary Organization) Rep.by its

President Ms. G Bhargavi, Bahar, Sahara States, LB Nagar,

Hyderabad, in the Hon'ble Hon'ble National Green Tribunal' Sitting at
Chennai - Objections on the Joint lnspection Report - Orders -

lssued.

Read.- l.Original Application No 92 of 2020 (SZ) & l.A.No 45 of 2020 (SZ)

filed by Gareeb Guide (NGO) Rep.by its President, 7141, Bahar,

Sahara States, Mansoorabad, Hyderabad before the Hon'ble National

Green Tribunal, Sitting at Chenngi.
2.This office brief iqstructions/facts in Rc.No.943/2020-E1,

Dt.o1 07.2020
3.Orders dated 02 07.2020 in Original Application No.92 of 202A (SZ)

& l.A.No.45 of 2020 (SZ) of the Hon'ble National Green Tribunal,

Soulhern Zone, Chennai.
4.EP/12 7/NGT(SZ)126120201AP, D1.13.07.2020 ol the Deputy

Director General of Forests (C), Ministry of Environment, Forests and

Climate Change, Regional Office (South Easters Zone), Chennai.

S.This office Progs Rc No.943l2O2O-E3, D1.31 .07.2020.

6.Orders dated 04 01 2021 irr Original Application No.92 of 2020 (SZ)

& LA.No.45 of 2020 (SZ) of the Hon'ble National Green Tribunal,

Southern Zone, Chennai.
T.Joint Committee report daled 01 .02.2021 .

B.Objections dated 12 02 2021 filed the Gareeb Guide (NGO).Rep its

President, Bahar, Sahara States, Mansoorabad,LB Nagar,

Hyderabad.
9.Orders daled 12.02.2021 in Original Application No.92 of 2020 (SZ)
& l.A.No 15 of 2021 (SZ) & lA.No.16 of 2021 (SZ) of the Hon'ble
National Green Triburtal, Southern Zone, Chennai.

ORDER:-

Rc.No343t2O20-E3, Ot. | [, .O3.2O21. Collector's Office. Srikakulam.

One Gareeb Guide (Voluntary Organization) Rep by its President Ms. G.

Bhargavi, Bahar, Sahara States, LB Nagar. Hyderabad, filed an Original Application

No.92 of 2020 (SZ) in the Hon'ble National Green Tribunal, Southern Zone, Chennai by

alleging on the encroachments in "Kakarla Porrd" in Chinadugam Village, Jalumuru

Mandal of Srikakulam District, as adversely affecting the ecosystem and the overall

ecology of the area, and thus there is substantial question relating to environment,

wherein the community at large is affected by the environmental consequences, it is a

continuing violation of the provisions of enactment specified in Schedule 1 of the

National Green Tribunal Act, 2010.
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Facts of the case have been submitted to the Hon'ble Green Tribunal at chennai,

vide this office Rc. No.9 4312O2O-E3, Dl.O1 .07 .2020 and the Hon'ble Tribunal has made -.
the foilowing order in the above original Application No.92 of 2020 (sz) & l.A.No.4S of

2020 (SZ) on Q2.O7.2020.

".......1n order to ascertain fhe presenf status, we feel it appropriate to

appoint a Joint Committee comprising of a Senior Officer of Ministry of

Environment, Forest and Climate Change (MoEFACC), Regional Office, Chennai, a

senior officer of Lake Protection committee, Hyderabad and the District

Coltector, Srikakutam to inspect the area in question and submit a factual and

action taken repod, if there is any violation found.

They may also suggesf and give recommendation as to what are all the

sfeps to be taken to protect the water bodies.

The District Collector who has been made as the member of the committee

is directed to cooperate with the comnittee in carrying out the directions of this

Tribunat for the purpose of inspection and preparation of the reporT as directed.

Ministry of Environment, Forests and Climate Change (MoEF&CC),

Regional Office, Chennai wilt act as nodal agency for co-ordination and for

providing necessary logistics for this purpose.

The committee is directed to submit the report to this Tribunal within a

period of two months i.e., on or before 15.49.2020.

Further, a detailed Joint committee report dated 01 .022021 has been submitted

to the National Green Tribunal, Chennai, after due inspection of the subjected land that

the Hon'ble National Green Tribunal may consider the present status of the pond and

kindly issue necessary instructions regarding the house Sites that are existing in the

said abandoned tank land from a long time and that regarding agricultural

encroachments made in the tank bed lands, the Tahsildar Jalumuru, the Sub-Collector,

Tekkali and the local Panchayat Officials are being instructed to take necessary action

for eviction of encroachments as per the Govi. norms in force.

Aggrieved by the above Joint committee report, the applicant filed an objection

petition before the Hon'ble National Green Tribunal, chennai on 12 02.2021 and the

The committee is also directed to examine the revenue records of this area

to find out as to whether there existed any pond in that area earlier and what is

the nature of the pond and its use at that time and when the encroachments

started and what are the sfeps taken by the state authorities to remove the

encroachment to protect the water body.
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Hon'ble National Green Tribunal has been pleased to pass orders on 12 02.2021 lhat

the applicant is not entitled to the relief claimed in the application, but the Hon',ble NGT

rs- not expressing any opinion regarding the merits of the proceedings initiated and it is

for the authority to consider those things and pass appropriate orders in accordance

with law and accordingly the application is dismissed.

1. The applicant has contended in her objection petition, that the team of officials

comprising Pollution control Board, survey & Land Records, Revenue Divisional

officer, Tekkali, lrrigation Division, Narasannapeta and the Tahsildar, Jalumuru

wrongly informed the Committee that, the Matha Manasa Devi Temple was

constructed in 0.02 cents instead of 0.70 cents and intentionally they did not

mentioned the office of the petitioner in the list of 89 beneficiaries (many of these

89 beneficiaries are fake and also intentionally they did not inform about

M/s.Sarat Slippers lndustries, Floor Mill etc., which are permitted by the Labour

Commissioner, Srikakulam to operating Sy.No 59.

ln the committee report it is specially mentioned that, the Temple is under

the occupation of Ac.0.02, out of total extent of Ac.12.75 of Karkala Pond for the

last 18 years and there are no mention of office of the petitioner and M/s.Sarat

slippers lndustries, Floor Mill etc., and on verification of the ground also, there

are no such structures on the subjected land and hence, the objection in this

regard is not sustainable.

2. The petitioner has stated that Gareeb Guide (Voluntary organization) is

registered under A.P. Societies Registralion Act, 2001 vide No.112212007 and

this organization is accredited by the Telangana State Legal Services Authority

vide No 01/TSLSA/ACRDT/RR/20'15, dahed 12.O3.2015, approved U/s B0

G(SXvi) of the lncome Tax acl '1961 vide F No.ClT(E)/Hydl11B(12)lB0(G112014-

15, Dated 30.06.2015 and also registered under Foreign Contribution

(Regulation) Act, 1976 vide No 368140007 under social nature.

ln this regard, the above details do not confer any right over the subjected

land and it is not a conclusive proof that the organization is under continuous

occupation in the tank bed land.

3. The Petitioner stated that, she brought the temple i.e, Sri Sri Sri Naga Devatha

Manasa Devi Ammavarla Temple at Chindadugam (V), Jalumuru (M), Srikakulam

(D) in Sy.No.59 which was constructed in 0 70 cents under the management of

the Petitioner and payino the salaries to the staff of the Temple, taking care of

maintenance and administration and conducting annual celebrations since 2016

(All evidences will be submitted at the time of hearing, if the Hon'ble Tribunal

directs)
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As per the locar enquiry it is reveared that, there is no such voruntary
organization paying the sarary to the staff of the tempre and taking care of th.^.
maintenance, administration and conducting annuar cerebrations, hence, the
contention of the petitioner is fabricated and not reliable.

4 The petitioner has stated that, M/s Gareeb Guide (NGO) has spent Rs
lakhs for dais, annual celebrations of Sri Mata
Toilets, Staff Salaries, Staff euarters, Temple,

Mansa Devi Temple,

Administrative Office,

24.43

public

home
Kundam, Prasadam Counter, plantation, Mandapam for Sri Naga Devatha, New
Marble Statues, CC cameras, other Misc., constructions etc., between 2016-21 in
sy No'59. However, porice Bandobust had been providing at Shri Mata Mansa
Devi Temple, Chinnadugam (V) on call of M/s Gareeb Guide since 2017

ln this aspect, arr the above contents are made for the purpose of firing this
objection petition and there are
amounts to the temple.

no evidences about spent of such a h uge

5' The petitioner has stated that, as per the requirements ot the viilagers, rhe
petitioner expressed its interest to construct Gareeb Guide Heaven (ord Age
Home, orphans Home etc) in the said viilage near by the tempre. rf the
Respondents ailotted 'r0 acres of rand to the petitioner at the above mentioned
place, more than 2,000 citizens wil be benefited through its proposed project
either directly or indirecily.

ln this regard, as per the rocar enquiry there is no such voruntary
organization in the viflage. Moreover, the rand in question is crassified as tank
bed objectionable poramboke and prohibited for arienation, so that, the request of
the petitioner for arlotment of 10 acres of land in the tank bed area is not feasibte
as per the Govt. instructions in force.

6. The petitioner has stated that, M/s Gareeb Guide fired an apprication, dated:
27.12.2017 before the Diskict coilector, sriKakuram as per the procedure in
c.o 571, dared 14-09.2012, Revenue (Assignment-il) Dept and requested him
to assign 10 acres of land for the pubiic purpose and for the devetopment of sri
Mata Mansa Devi rempre in sy.No.59 ard coilected acknowredgement for the
same.

7. The petitioner has arso stated that, the District collector, srikakulam replied in
his proceedings vide No.SR No.42t20z0LC, dr.17.06.2ozo as folow:

"ln this connection it is to inform you that tnere are specific instructions from the
Government and the chief commissioner of Land Administration & Special chief
secretary about restriction on ailotrnent of water body/tank poramboke rands in
his reference No.B1t1S43t2O12, Dt. 18.03.2013."
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"As per para (g) of the above reference, Govt. Memo No.33571/Assn,l(2),

Revenue (Assn.l) Dept., Dt.14.09.2012, as per para - 3 (a) (ii) at page No.6 says

that, only waste and dry lands should be proposed for alienation and wet,

irrigated lands should not normally be considered for such as, tank beds, river
beds, hillocks with afforestation etc., shall not be alienated or aflotted. Further, as
per para 3(c) (viii) at page-B, the ban non change of classification of tank bed
lands shall be strictly enforced."

For the objections 6 & 7, as per the existing ho,,S; alienation of tank
bed lands is prohibited and hence, it is not feasible to alienate the land, as

requested by the petitioner.

B. The petitioner has stated that, as per a leading News paper, dated 01.12.2020,

the same District collector of srikakulam assured rridandi chinna Jeeyar

swamy of handing over a site for construction of a Vedic University at rarlikonda
of Kotabommali (M). The cotlector said that 209.g4 acres of Hill/Government

Poramboke in sy.No.36 (1 to 11, 15) and 1B-1 atrarlipeta (v), Kotabommali (lvl)

would be physically handed over to the university authorities very soon after a

survey.

ln this regard, the land proposed for construction of a,,vedic University,,at
Tarlipeta village of Kotabommali Mandal is classified as ,,Konda poramboke',

which is an un-objectionable poramboke, moreover the Govt. lssued orders for
allotment of.land to the Vedic University.

9. The petitioner has also stated that, the same District collector of srikakulanr
likely to be allofted '17.59 acres of HilliGovernment poramboke land in Sy No.156

in Kothaddapanasa @ Kotturu (V), Saravakota (M) for the
construction/development of shri Ayyappa Temple Because, the construction of
the said temple has started and 25o/o is already completed and there is no action

by the District Collector

The contention of the petitioner is not correct, as there is no such proposal
in this office.

'10.The petitioner has stated that. the Joinl commiflee did not observe (even under
sumoto) that as per l-B Record the Kakarra pond is extended in 22 acres
(Approx) and there are many agricurturar encroachments in sy. No.4g arso apart
from 12.75 acres in sy. No.5g and the office of the petitioner which is in sy. No.59

is intentionally not included in the list of g9 beneficiaries even though electricity
bills, Panchayat House tax etc , are in the name of the petitioner (Many of the 89
beneficiaries are fake/bogus)
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-1.-

The Joint Committee hao been appolnted lor fhe purpose of verilica on o?ground reattty of Sy.No.59 ol Chinadugam (V), Jalumuru
application lired by the appricant and hence, there is no need to
Survey Nunrberc by the Committee. Henco, lhe objeetion in this
no consideration.

lllandal, oi lhe
verify remaining

rogard deserves

lr is pertinent to mention thar, the pet,ioner said to have fired e representetion cfl
27 12'2017 requestrng the chier commissioner of Land Acrministration, A.p.,
Mjayawada and rhe Disrricr coilector. srikakuram ro alrot an extent or Ac.r0 00 in
sy'No.59 classified 'Kakarra pond', which is an oblectionable tank poramboke o[
Chinagudam Village, Jalumuru Mandal in Srikakularn Drstrrcl.

I is an rrony that is under the disguise of protecring rhe rank frorn encroachmenr,
tlte applicant raised before rhe esteemed Hon'ble Nationar Green Tribunar wnich has
been mandated wfih a nobre task of prorecting our environment for our future
gcnerations.

Thus, the appricant has the courage to seek the Hon'bre Nationar Green
Trrbunal's help in desrroying ecosysrem further of the Kakarra pond by asking for rhe
alrorrnent of land is appafiing rt is crearry wasting rhe precious time of rhe Hon,bre
Nahonal Green Tribunar and misgurding through continuous propaganda of tank
proteclion, while acluatly aimilrg tank deslructron.

rn view of rhe circumstances exprained above, the objecrion peririon fired by the
pctitione, deseryes no consideration and riabre ror dismissar. Accordingry, rhe
objeclicrr petrtion is hereby dismissed.

tu\gl-l
Collector, Srrkakulam

h;.,To

llMs G. Bhargavi, presrden (NGO) 7 41 , Bahar, Sahara States,
Ir.lansoorabad, LB Nagar, Hyderabad (ByRpAiJ)

copy submitted to the Hon'bre Nationar Green Tribunar at chennai through the standing
Counsel lor lhe Hon'ble Nalional Green Trrbunal.

Copy to the standing counsel for the Hon ble Narionar Green Tr;bunar at chennai ror
rnformation and necessary action. she has also requestect to serve lhe above orders on
the peljtioner and lile the same before the Hon'bie NGT Chennai.

Copy to Dr.R. Sridar, Scienlist .C., Regional Office, Ministry of Environmenl. Forests
and Climale Change, 13r & 2nd F loor HEPC building No 34 Cathedral Garden Road,
llungambakkarn. Chennat-600 034 (i: rnarl ,'t .11:11 -r. :, ' ,. ,

Copy to lhe Sub Cotlector Tekkah for information
Copy to the Tahsildar, Jalumuru for inlormatitrn.
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BEFORA THE HONOURABLE NATIONAL GREEN TRIBUNAL

SOUTHERN ZONE, CHENNAI

ln

Original Application No. 92 of 2020 (SZ\ &

I.A. No. 45 of 2020 (SZ)

IN THE MATTER OF

...Applicant (s)

A/{NExuRE-fr

Respondents

Gareeb Guide (NGO)

State of Andhra Pradesh,

Through its Chief Secretary and others.

Date:05.07.2022

Versus

INDEX

(Dr. Suresh Babu PasuPuleti)
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Ministry of Environment, Forest and Climate Change,
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Mangalagiri.

24 -27
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Report of the Joint Committee in the matter of Original Application No. 92 of 2020 (SZ) &
l.A. No. 90 of 2022 (SZ) Titled as (iareeb Guide (NGO) Vs State of Andhra Pradesh,
through its Chief Secretary and Others in compliance of Hon'ble NGT order dated
l2.l 1.2021 and 24.05.2022.

l. Preamble

The Gareeb Guide (NGO) filled an application rcgarding unauthorised encroachment into

"Kakarla Pond" in Sy. No. 59 in ChinnadugamVillage in Jalumunr Mandal of Srikakulam

District (D) in the State of Andha Pradesh. The Hon'ble NGT. Southem Bench, Chennai in the

matter of Original Application No. 92 of 2020 (SZ) &. l.A. No. 45 of 2020 (SZ) vide order dated

02.07 .2020 has constituted a Joint Committce to inspccl the unit in question and submit a factual

and action taken report, ifthere is any violation found.

ln view of the above, the joint committee consists of the following members:

l. Shri J. Nivas, I.A.S., District Collector, Srikakulam District.

2. Dr. R. Sridhar, Scientist 'D',MoEF&CC, Regional Office, Chennai.

3. Lake Protection Committee, Hyderabad (Nomination of senior offrcer has not received)

The Joint Committee inspected the site Kakarla Pond in Sy.No.59 of Chinnadugam Village,

Jalumuru Mandal on 20.01.2021 and submincd the Joint Committee report in front of Hon'ble

NGT, Southem Bench, Chennai on 0l .02.2021 (Copy Enclosed as Annexure - I)

In response to the Joint Committee report. the petilroner has filed objections vide affidavit dated

l2.ll.202l.The Hon'ble NGT vide Order dated l2.l I .2021 (Copy Enclosed as Annexure - II)
ail 24.05.2022(Copy Enclosed as Annexurc - lll) has issued the following directions:

" 9. The District Collector, Srikahrlam District and the Joint Committee qre directed to Jile the

further action taken reports as directed by this Tribunal as per order dated 12.11.2021 on or

before 07.07.2022 by e-.filing in the.ftrm ol seurchable PDF/(X'R Support PDF and not in the

form of lmage PDF along with necessary hard copies to be produced as per rules. "

In this regard, the Ministry of Environment. Forest and Climate Change (MoEF&CC), Integrated

Regional Oflice (lRO), Vijayawada rrde letters dated 15.06.2022,23.062022 and 04.07.2022

has requested the Lake Protection Committee. Hyderabad for nomination of a senior officer for

the Joint Committee and filing of action taken report against objections raised by the

petitioner.The Lake Protection Committee (Hyderabad) so far, has not nominated any senior

officer from their Office.

As the Ministry of Environment. Forest and Climate Change vide Gazette of India Notification

No. I-5/2013-ROHQ dated 13.0E.2020 has established the Integrated Regional Office (IRO),

Vijayawada with the jurisdiction of Andhra Pradesh State, it is humbly submitted that the

following Joint Committee is submining the Action Taken Report against the objections raised

by the Petitioner:
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l. Shri Shrikesh B Lathkar, I.A.S.. District Collector, Srikakulam District.

2. Dr.Suresh Babu Pasupuleti, Scientist 'D', MoEF&CC, Integrated Regional Offrce,

Vijayawada.

3. Senior Officer of Lake Protection Committce. Hyderabad (Nomination of senior offrcer

has not received)

2. Action Taken by the Joint Committee

The Petitioner i.e. Gareeb Guide (Voluntary organization) is registered under A.P. Societies

Registration Act, 2001 vide No: 11221200'l . This organization is accredited by the

Telangana State Legal Services Authority vide No: 0l/ TSLSA /ACRDT /RR / 2015, Dated:

12.03.2015, approved U/s E0 G (SXvi) of the Income Tax act 196l vide F.No:

CIT(E/Hyd/1 l8(12y80(Gy20l4-15. Datcd: 30.06.2015 and also registered under Foreign

Contribution (Regulation) Act. 1976 vide No: 368140007 under social nature. (Registration

Certificate enclosed, other documents will also be submitted if the Hon'ble NGT directs)

. In the last week of September 20 16, the then Panchayat Secretary named Mr N Mohana Rao

approached the management of M/s Gareeb Cuide (NGO) and he informed the following to

its management that -

B. But, due to his ill health as well as he has no children, it become very difficult to him

to take care of the maintenance of the said temple

C. He further said that he is willing to handover the said temple and the said house to

the management of M/s Ciareeb Guide (NGO).

lll. The Management of M/s Gareeb Guide informed him that the legal head of M/s Gareeb

Guide will visit the temple premises immcdiately and then the management of Ir,I/s Gareeb

Guide will take a decision.

lv. On 30.09.2016 & 01.10.2016. the Legal Team of M/s Gareeb Guide visited the Temple

Premises in Sy No. 59 of ChinnaduSam (V). Jalumuru (M), Srikakulam (D) as well as

enquired with the then local officcr local eldcn etc along with founder of the said temple

Sri N Mohana Rao.

As per the said local revenue oflicers, house site pattas were issued to many people

including Sri N Mohana Rao in Sy No. 59 of Chinnadugam (V), Jalumuru (M), Srikakulam

(D) in 1988. However, the said local revenuc officers further informed that many of the

houses were constructed 25 years back and MPPE School was constructed 25 years back as

well as Sri Naga Devatha Temple and the said house was constructed by Sri N Mohana Rao

18 years back in Sy No. 59 of Chinnadugam (V), Jalumuru (M), Srikakulam (D).

2

I

A. He constructed a holy temple of Sri Naga Devatha in Sy. No 59 of Chinnadugam

(V), Jalumuru (M), Srikakulam (D) and consecration ceremony for the holy idol was

held on 05.05.2003 as well as he has constnrcted a house for the utilization of

temple administration.
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vt On 01.10.2016, Sri N Maohana Rao handed over the said temple and the said house in Sy.

No 59 of Chinnadugam (V), Jalumuru (M), Srikakulam (D) to the management of lWs

Gareeb Guide through the will, dated: 01.10.2016 in the presence of witness. (Copy of will,

dated: 01.10.2016 will be submitted d the Hon'ble NGT directs)

vt l. Unfortunately, Sri N Mohana Rao died with ill health on24.10.2016.

vllt. Then the management of M/s Gareeb Guide brought the said temple under its management

immediately as per the said will, dated: 01.10.2016 and had been paying the salaries to the

staff of the temple, taking care of maintenance and administration, and conducting annual

celebrations since 2016- l7 (Eleclricily Bills in the name of Gareeb Guide, Bank

Statements of Gareeb Guide encloscd, and more evidence will be submitted, if the

Hon' ble Tribunal directs)

tx

x Hence M/s Gareeb Guide filed an application, dated: 27.12.2017 as per the procedure in G.O

571, dated: 14.09.2012 seeking allotment of l0 acres to construct Gareeb Guide Heaven in

the interest of public and collected acknowledgement for the same.

In reply to the objections rt ptras ix - x, it is respectfully submitted that, the Applicant

herein has requested to alienate the land to an extent of Ac.10.00 in Sy.No.59 of

Chinnadugam Village, Jalumuru Mandel, Srikakulam District which is classilied as

"Kakarla Pond". But, the ().O.Ms.No,57l, Revenue (Assignment-I) Department,

Dt.14.09.2012 says that, environmentslly sensitive and fregile areas such as, tank beds,

river beds, hillocks with aforestation etc., shell not be elienated or allotted. Hence, the

allegations are not correct.

xl The Golt ofAP allotted I I acres to NandamuriBasavaTarakam Foundation, 12.5 Acres to

LV Prasad Hospital, 20 acres to BR AmMkar SmrithiVanam, 40 acres to KIMS Hospital,

30 acres to Xaviewrs School. l2 acres to Gopiochand academy since 2017 but did not take

any decision on the application. dated: 27.12.20'17 filed by the Gareeb Guide (NGO).

In reply to the objection at Pera xi, it is respectfully submitted that, the Govt.of A.P.

might have been alienated the above mentioned lands in unobjectionable poramboke

lands, whereas, in this casc, the Gereeb Guide (NGO) i.e., the applicant herein has

ln reply to the objections at paras i to viii, it is respectfully submitted that, these paras

relates to the personal topics of the Applicent herein. Hence, no remarks.

In the month of Oct' 2017. the local revenue authorities brought it to the notice of the

management of M/s Gareeb Guide through its representative that the Govt of AP is willing

to allot land for the public purpose to the NGOs in view of G.O.571, dated: 14.09.2012.

3

Renly to Paras:i- viii:

Reply to Paras: ix - x:

Replv to Para: xi:
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xll.

requested to alienate the lend in Sy.No.59 of Chinnadugam Village' Jalumuru

Mandal, Srikakulam District which is classilied as "Kakarla Ponda" and an

objectionable land for alienation. lf the applicent choose any unobjectionable land at

anlrvhere in Srikakulam District, the rdmini3tretion shall examine with reference to

the G.O.Ms.No.571, Revenue (Assignment-l) Deportment, Dt-14.09.2012 and submit

the proposals to the Government for considerrtion. Hence, the allegations are not

maintainable.

M/s Gareeb Guide (NGO) has spent Rs 24.43 lakhs for dais. annual celebrations of Sri Mata

Mansa Devi Temple. Public Toilets. Staff Salaries, Staff Quarters, Temple, Administrative

Oftice, HomaKundam, Prasadam Counter. Plantation, Mandapam for Sri Naga Devath4

New Marble Statues, CC cameras, Other Misc constructions etc between 2016-20 in Sy. No.

59. However, Police Bandhouast had been providing at Shri Mata Mansa Devi Temple,

Chinnadugam (V) on call of M/s Gareeb Guide since 2017. (Mee Seva Receipts etc

enclosed)

The Local Revenue Officer informed the management of M/s Gareeb Guide through its

representative that allotment of land shall be possible only on payment of bribe to the higher

officials of Srikakulam District. But. the management of M/s Gareeb Guide refused to do

so.

However, lWs Gareeb Guide (NGO) paid House Tax to the Panchayat Secretary of

Chinnadugam (P) vide Receipt No. 88. dated: 02.01.2020 for the year 2020 and vide Receipt

No. 38, dated: 31.03.2021 for the year 2021. But. intentionally not included in the list of

beneficiaries in the final report. dated: 01.02.2021.

xu l.

xtv.

xv

Renlv to Paras: xiii & xiv:

In reply to the objections lt Peres riii & xiv, it is respectfully submitted that, the

allegations are baseless and the petitioner should have to put strict proof of his

allegations against the revenue ollicials.

M/s Gareeb Guide filed WP vide 8493 of 2020 before the Hon'ble High Court with the

following Main Prayer -

It is therelbre prayed that this Hon'ble Court may be pleased to issue a ll/rit, Order or

direction more particularly one in the mlure of lfril of Mandamus declaring the action of
the Respondent Nos 4 & 5 in not olloning land to the Petitioner for public purpose as

illegal, arbitrary, violation of GO Ms 57l. dated: L4.09.2012, Revenue (Assignmenls-l)

Dept and this Hon'ble High ('ourr order. doted: )1.01.2011 passed in WP 31764 of 2013

and article 2l o/ (:onstitution ol lndia arul pars such other order or orders may deemtit and

4

Renlv to Para: xii:

In reply to objection at Para xii. lt is respectfully submitted that, this para relates to

the personal topics ofthe Applicant herein, Hence, no remarks'
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xvl.

proper in the circumstances of the c'ase

However, with the following interim Prayer -

Pending disposal qf the above u,rit petition. it is also just and necessary that this Hon'ble

Court may be pleased to direct the Respondent No 5 to allou, the petitioner for temporary

constructions for public purpose in the said premises until further orders of this Hon'ble

Court and pass such other order or orders nay deem fit and proper in the circumstances of

the case.

The Hon'ble High Court passed the interim order, dated: 07.05.2020 to get the instructions

from the government as well as recorded in its order that learned counsel for the

Petitioner further submits that in the event of the concemed authorities are not inclined to

grant assignment in terms of GO 571. they would remove the temporary structures

immediately without making anr, claim. what so ever. after the purpose of providing

service to the needy people in the light of the pandemic situation is accomplished. (Copy of

Order, dated: 07.05.2020 is enclosed)

ln reply to the objections at Paras xr & xvi, it is respectfully submitted that, in

compliance to the orders of the Hon'ble High Court and Hon'ble NGT, the

occupations by way of agricultural encroachments have been got evicted from the

scheduled land and a caution hoard steting that the land belongs to Govt.and the

occupants are liable for punishment has also been erected on the said land. Further,

there are 89 age old residential houses of BPl, category people, one MPP School, Rythu

Bharosa Kendram (Panchayat Office), C(' road from Narasannapeta-Pathapatnam

road to Chinadugam Village, Field channel, Nagadevata temple etc., are existing in the

scheduled land and hence, the Govt. through the (lhief Commissioner of Land

Administration, Mangalagiri has requested to examine the present ground reality and

to issue suitable instructions to proceed further in this matter. (copy enclosed as

Annexure - IV).

Then the local revenue officer i.e Tahsildar submitted his report vide RC No. 19712020,

dated: 07.05.2020 (Copy of Report enclosed) as that presently, there is no tank in Sy. No.

59. Details are as follow:

xvll.

Total Land in Sy. No. 59 which is classified asTank
Poramboke
SriSriN agadevathaTempl e con

Acres
structed I -5 Yrs ago

Govt School Acres
Gram Office In Acres
Houses for Poor constructed bv Govt

Acres
Grabbed for shops (ln Ac:res)

Grabbed Others for unauthorized cultivation

t2.75

0.40
0.30
0.10
6.05

0.50
5.40
12.75Total Acres

.5

In Acres

Reply to Paras: xv& xvi:

(ln Acres)
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xvlu.

xlx.

xx.

The District Collector. Srikakulam submitted the tbllowing before the Hon'ble High Court

in WP 8493 of 2020 in his instructions vide Rc No. 943/2020-E-1, dated: 13.05.2020:

A. The matter has got enquired by the Tahsildar, Jalumuru and it is revealed that the

land requested by the Petitioner is Kakarla Pond in Sy No. 59 which is classified as

Tank Poramboke of Chinnadugam (V) in Jalumuru (M). Srikakulam (D) which is

prohibited for assignment / alienation as rules in force.

B. In this connection it is to inform you that there are specific instructions from the

Govemment and the Chief Commissioner of Land Administration & Special Chief

Secretary about restriction on allotment of water body/ tank poramboke lands in his

reference No. Bl/1543/2012. Dr: 18.03.2013.

C. As per para (g) of the above refercnce. Govt. Memo No. 33 571/Assn,l(2), Revenue

(Assn.l) Dept., Dt: 14.09.2012, as per para - 3(a) (ii) at page No.6 says that, only

waste and dry lands should be proposed for alienalion and wet, irrigated lands should

not normally be considered tbr such as. tank beds, river beds, hillocks with

afforestation etc., shdl not be alicnated or allotted. Further, as per para 3(cXviii) at

page-8, the ban non change of classification of tank bed lands shall be shictly

enforced.

Hence. M/s Gareeb Guide filed OA 92 of 2020 before the Hon'ble NGT on 25.06.2020 even

though M/s Gareeb Guide (NGO) has spenl Rs 24.43 lakhs for various activities in Sy. No.

59 of Chinnadugam (V) and Hon'ble NGT appointed the Joint Committee to file the Final

Report.

All the members have not inspected the ar€a and only one ofthe members has inspected the

area and other(s) have clandestinely signed the final report and submitted the final report,

dated:01.02.2021 before the Hon'ble NGT.

ReDly to Paras: xvii- xx:

In reply to the objections at Pera Nos.xvii to xx, it is respectfully submitted that, as per

the orders dated 02.07.2020 in O.A.No.92 of 2020 (SZ) & I.A.No.4S of 2020 (SZ),

among the 3 Joint Committee Members, one Dr.R. Sridhar, Scientist 'D', MoEF&CC,

Regional Oflicer, Chennai and the Executive Engineer, A.P.Pollution Board, Regional

Oflice, Srikakulam on behelf of the District Collector, Srikakulam have jointly

inspected the scheduled land with the locel revenue officials on 20.01.2021 and

submitted the detailed Joint lnspection report on 01.02.2021 in front of Hon'ble

National Green Tribunal, Chennai.

xxi. On one hand

A. The District Collector, Srikakulam in his proceedings vide Rc No. 1035/2020/E4,

dated: 28.05.2020 directed the Tahsildar. Jalumuru to take necessary action for

eviction of encroachments in 51. No. 59 of Chinnadugam (V), Jalumuru (M),

6
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Srikakulam (D) and issued a memo to the VRO concemed for his failure in

preventing the encroachments. (Copy of Proceedings enclosed)

B. The District Collector, Srikakulam in his proceedings vide Rc No. 943l2020/E3,

dated: 21.01.2021 dirccted the Tahsildar. Jalumuru to take necessary action for

eviction of encroachments in Sy. No. 59 of Chinnadugam (V), Jalumuru (M),

Srikakulam (D) and to submit the same to Hon'ble NGT. (Copy enclosed)

Reolv to Paras: xxi A & B:

ln reply to the objections at Paras rxi A & B, it is respectfully submitted that, as per

the directions of the District Administntion, the Tahsildar, Jalumuru has carried out

the eviction of encroachments which are mrde by way of agricultural fields in

Sy.No.59 of Chinadugam Villege, Jrlumuru Mendal, Srikakulam District, except the

other age old buildings/structures, which needs specific orders from the Govt, The

Govt.has also been requested lo examine matler and to issue suitable instructions in

the matter in order to avoid la* and order problem.

xxii- 0n the other lrand -

A. As per a leading News Paper. dated: 0l . I 2.2020. the same District Collector of

Srikakulam assured TridandiChinnaJeeyar Swamy of handing over a site for

construction of a Vedic univenity at Tarlikonda of Kotabommali (M). The Collector

said that 209.84 acres of Hill/Govcmmcnt Poramboke in Sy. No. 36 (l to I I, 15) and

1B-l at Tarlipeta (V)), Kotabommali (M) would be physically handed over to the

university authorities ver) soon after a survey.

In reply to the objections at Pare rrii A, it is respectfully submitted that, the

Government of Andhra Pradesh vide (i.O.Ms.No.446 Revenue (Assignmentl)

Department, Dt.14.10.20t6 hss alieneted rn extent of Ac.209.84 in Sy.No.36/l which is

classified as "Konda Poremboke" in Trrlipeta Village, Kotabommali Mandal,

Srikakulam District in fevour of 'Srimath Ubhaye Vedrntacharya Peetham" for

establishment of "Vedic University" on pelmentof market value, since the land in

question is an unobjectionable poramboke.

B. However, the same District Collector of Srikakulam likely to be allotted 17.59 acres

of Hill/Govemment Poramboke land in Sy. No. 156 in Kothaddapanasa @ Kotturu

(V), Saravakota (M) for the construction/development of Shri Ayyappa Temple.

Because, the construction of the said temple has started and 25% is already

completed and there is no action by the District Collector.

7

Renlt' to Paras: xxii A:
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xxu t.

xxlv.

Dr. Suresh Babu Pasupuleti,
Scientist 'D',

MoEF&CC, Integrated Regional
Office, Vijayawada.

Shri Shrikesh B Lathkar, I.A.S.,
District Collector,

Srikakulam District.

Senior Officer of Lake Protection
Committee, Hyderabad

(Nomination of senior officer has

not received)

Renlv to Paras: xxii A:

In reply to the objections at Prra xxii B, it is respectfully submitted that, no land was

allotted for construction of Shri Alaappe Temple in Kothaddapanasa @ Kotturu (V),

Saravakota Mandal, Srikakulem District, hence the allegations are baseless,

However, the District colleclor rn his proceedings vide RC No. 94312020-E3, dated:

16.03.2021 defamed M/s Gareeb Guide (NGO). However. he did not look into the facts and

did not conduct proper enquiry and did not apply his mind as well as did not follow the

procedure as per the law. (Copy of the Proceedings enclosed)

Even at the above circumstances. the same District Collector sanctioned compound wall for

MPPE School etc in Sy No. 59 of Chinnadugam (V) on 13.08.2020 and the construction

work started and completed in December' 2020 (Sanction order enclosed). Due to

his action is willful disobedience of Order of Hon'ble NGT, tvl/s Gareeb Guide issued

notice, dated: 21.05.2021 before filing contempt to him through its counsel. (Copy of the

Notice enclosed).

In reply to the objections at Paras xxiii & xxiv, it is respectfully submitted that, the

District Administration submitled lhrl, elen now itself, it is open to the applicant to

file a requisition for alienation of un-objectionable Govt,land at anywhere in

Srikakulam District for the purpose of which they are intended to, will be examined as

per thc G.O.Ms.No.57l Revenue (Assignment-l ) Department, Dt.t4.09.2012.

3. Prayer

It is respectfully submitted that, the District Administrationhas taken necessary action for eviction

of agricultural encroachments made in the tank and in process of taking necessary action against

permanent structures as per the Government norms in force. It is humbly requested that the

Hon'ble NGT may consider the present status of the pond and kindly issue necessary instructions.

li

Renlv to Paras: xxiii & xxil':

(
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Rc.No.204 /2020 I N dr.02 07.2022.

From
Sri B.Satyam, M.A.
Tahsildar,
Jalumuru Mandal.

Sir,

ArruaxuQe-JV

Tahsildar's Office, Jalumuru Mandal
To
The District Collector,
Srikakulam.

\/v
DAR

'Sub:IrEncroachment Eviction - Srikakulam Disrrict & Division - Jalumuru Mandal
.Chinadhugam(V) - Complaint filed by Sri Dr.D.V.Rao Advocate ,superme
Court of India resident of Hyderabad Sri G.Kumari,Anganwadi Worker-
Illegally Doing Construction ln Kakarlavani Tank - Enquiry report -
Submitted - Regarding.

l) Petition Recevied from Sri Dr.D.V.Rao Advocate ,supenne Court oflndia
resident of Hyderabad

2) The Village Revenue Officer, Chinadhugam Enquiry Report,Dt:Nil
3) The Mandal Revenue InspectorJ, Jalumuru Enquiry Report,Dt:Nil

4) The Mandal Surveyour ReporlDt:Nil

,* ,t t *

I invite kind attention to the rcferences iited.

In the reference I't cited, Sri Dr.D.V.Rao Advocate ,Hon'ble Superme Court of lndia
resident of Hyderabad was fi led the petition against the .Smt G.Kumari,Anganwadi worker
has illegally constructed the Compound wall in Water Tank covered in Sy.No.59,

Chinnadhugam Revenue Village. Jalumuru Mandal.

I submitted that, the Complainant Petition has got enquired by the Mandal Surveyor,
Mandal Revenue Inspector- | and concemed village Revenue officer, chinadhugam viliage
and reveals that the land situated in Sy.No.59 which is classified as tank poramboke and
locally called as Kakarlavani Cheruvu as per village revenue records out ofan extent of
4c.12.75 cents.l further submit that Smt G.Kumari, Anganwadi worker resident of
chinnadhugam village has constructed the Compound wall in water Tank covered in
Sy.No.59.Therefore the above illegally constructed compound wall was removed by using

JCB and no one should encroached the said land and ifany deviation found in this matter will
be punishable. Therefore the present ground status is a vacant land.

This is submitted for kind information and takes further action in this matter.

Yours ithfully,

CopysubmittedtotheRevenueDivisional,*"",,,,,*u*u,k!ffiu,ffi.uYil.x?:
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From
Sri Shrikesh Lathkar, l.A.S.,
Diskict Collector,
Srikakulam.

Ref:- 1

ftNN

To
The Principal Secretary to Government,
Revenue Department,
A. P. Secretariat, Velagapudi, Amaravathi,
Guntur District.

€xudlE-V

(Through the Chief Commissioner of Land Administratin, A.P', Mangalagiri)

Madam,

Sub:- Suits - Original Application No.92 of 2O2O (SZ) & l.A.No.4S ol 2O2O

(SZ) filed by Gareeb Guide (Voluntary Organization) Rep.by its
President Ms. G. Bhargavi, Bahar, Sahara States, LB Nagar,
Hyderabad, in the Hon'ble Hon'ble National Green Tribunal, Sitting at
Chennai - lnstructions sought for - Request - Reg.

2

3

4
5
6

W.P.No.8493/2020 filed by Gareeb Guide (Voluntary Organization)
accredited by the Telangana State Legal Services Authority vide No.

01/TSLSA/ACRDT/RR/2015, Dated 12.03.205 Rep.by its President Ms.

G. Bhargavi, Bahar, Sahara States, Mansoorabad,LB Nagar,
Hyderabad in the Hon'ble High Court of A.P. at Amaravathi.
This office Rc.No.943/2020-E1, Dt.07.05.2020.
Hon'ble High Court orders dated 07.05.2020 in lA No.1/2020 in

W.P.No. 849312020.
This office Rc No.943/2020-E1, Dt.1 3.05.2020.
This office Rc.No 943/2020-E1, Dt.18.05.2020.
Original Application No 92 of 2020 (SZ) & LA.No.4S ot 2020 (SZ) filed
by Gareeb Guide (NGO) Rep.by its President Ms. G. Bhargavi,
Hyderabad before the Hon'ble NGT, Sitting at Chennai.
This office brief instructions / facts in Rc.No.943/2020-E1,
Dt.O1 .07 2020 sent to the Government Pleader, NGT, Chennai.
Orders dated 02.07.2020 in Original Application No.92 of 2020 (SZ) &
l.A.No.45 ol 2020 (SZ) of the Hon'ble National Green Tribunal,
Southern Zone, Chennai.
EP/1 2.7/NGT(SZ)I26I2O2O| AP, Ot.13.07.2020 of the Deputy Director
General of Forests (C), Ministry of Environment, Forests and Climate
Change, Regional Office (South Easters Zone), Chennai.
This office Progs Rc.No.943l202O-E3, D1.31 .07.2020.
Rc.No.636/2020/A/Dt.'12.09.2020 of the Joint lnspection Committee.
Rc.No.636/2020/tuD1.12 09 2020 of the Joint lnspection Committee
(revised report received in office on 05.10.2020).
Orders dated 04.0'l .2021 in Original Application No.92 of 2020 (SZ) &
l.A.No.45 of 2020 (SZ) of the Hon'ble National Green Tribunal,
Southern Zone, Chennai.
Joint lnspection Report received on 28.01.2021 from Dr.R.Sridhar,
Nodal Officer.
Objections dated 12.02.2O21 tlled the Gareeb Guide (NGO) Rep.its

, Bahar, Sahara States, Mansoorabad,LB Nagar, Hyderabad.
Orders dated 12.02.2021 in Original Application No.92 of 2020 (SZ) &
l.A.No.15 o12021 (SZ) & l.A.No.16 ol 2021 (SZ) of the Hon'ble National
Green Tribunal, Southern Zone, Chennai.
This office Progs Rc No 94312020-E3, Dt.16.03.3031.
Orders dated 12 11.2021 in Original Application No.92 of 2020 (SZ) of
the Hon'ble National Green Tribunal, Southern Zone, Chennai.
Fresh objections dt.13.11.2021 tiled by the Applicant on the direction
dt.12.11.2021 of Hon'ble Tribunal in O.A.92 ot 2020.
Orders dated 24.05.2022 in Original Application No.92 of 2020 (SZ) &
LA.No.90 ot 2022 (SZ) of the Hon'ble National Green Tribunal,
Southern Zone, Chennai.
Memo.No1357/Sectionll/2022(1747726), Environment, Forest,
Science a nd Tech nology ( Section-l I ) Depa rtment, Dt.08.06.2022.
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Rc.No.943/2020-E3.Dt.Df07.2022. Collector'sOffice.Srikakulam.
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I invite kind attention to the references cited

It is submitted that, M/s. Gareeb Guide (Voluntary Organization) Rep.by its

President Ms. G. Bhargavi, Bahar, Sahara States, Mansoorabad, LB Nagar, Hyderabad

stated that, the Organization has filed a representation d1.26.12.2017 lo the Chief

Commissioner of Land Administration, Vijayawada and the District Collector, Srikakulam

(the said representation was not received in this office) requesting to alienate the land to

an extent of Ac.10.00 in Sy.No.59 of Chinnadugam Village, Jalumuru Mandal,

Srikakulam District (AP) for construction of Gareeb Guide's Heaven (Old age home &

orphans home) for public purpose at Chinnadugam Village, Jalumuru Mandal,

Srikakulam District (AP) as per the G.O.Ms.No.571, Revenue (Assignment-l)

Department, Dt.1 4.09.2012.

ln this connection, it is submitted that, the land applied for in Sy.No.59 of

Chinnadugam Village, Jalumuru Mandal, Srikakulam District (AP) is classified as

"Kakarla Pond" i.e., an objectionable Govt. Poramboke, which cannot be alienated or

allotted to anybody, as per the orders of the Hon'ble Courts and as well as instructions

of the Govt.

Aggrieved by the above, the applicant has filed a W.P.No. 8493/2020 in the

Hon'ble High Court of A.P. at Amaravathi, impleading the following as Respondents

and prayed the Hon'ble Court to issue a Writ, Order or direction more particularly one in

the nature of Writ of Mandamus declaring the action of the Respondent Nos.4 & 5 is not

allotting land to the petitioner for public purpose as illegal, arbitrary, violation of

G.O.Ms.No.571, dated 14.09.2012, Revenue (Assignments-l) Dept., and this Hon'ble

Court order dated 21.01.2014 passed in W.P.No.31764 ot 2013 and article 21 of

Constitution of lndia and pass such other order or orders may deem fit and proper in

the circumstances of the case and also prayed the Hon'ble Court that pending disposal

of the above Writ Petition, it is also just and necessary that this Hon'ble Court may be

pleased to direct the Respondent No.5 to allow the Petitioner for temporary

constructions for public purpose in the said premises until further orders of this Hon'ble

Court and pass such other order or orders may deem fit and proper in the

circumstances of the case.

1. Union of lndia Rep.by Prl.Secretary, Ministry of Home Affairs, New Delhi.

2. State of Andhra Pradesh Rep.by its Chief Secretary to Govt.' Department of

General Administration, Secretariat, Amaravathi.

3. Government of Andhra Pradesh, Rep.by its Prl.Secretary to Govt., Dept of

Revenue, Secretariat, Amaravathi.

4. The Chief Commissioner of Land Administration (APLMA), D.No.22-19, Floor-ll,

Block-A, Jasthi Tower, Saipuram Colony Road, Gollapudi, Vijayawada.

5. Collector, Srikakulam District, Srikakulam

ln this connection, it is submitted that, fair counter affidavits have been submitted

to the Hon'ble High court of A.P. at Amaravathi, in the above writ Petition and the case

is still pending for adjudication.
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As the mafter stood thus, the same petitioner has filed Original Application No.92

ot 2020 (SZ) & l.A.No.45 ot 2020 (SZ) in the Hon'ble National Green Tribunal, Southern

Zone, Chennai impleading the Chief Secretary to Govt, AP Secretariat and the District

Collector, Srikakulam as the Respondents 1 and 2 respectively, challenging the action

by Respondent No.2 in acting in the interest of grabbers by allowing constructions like

School, Panchayat Office, Temporary houses, unauthorized cultivation etc., in "Kakarla

Pond" in Sy.No.59 in Chinnadugam (V) in Srikakulam District in the State of Andhra

Pradesh as adversely affecting the ecosystem and the overall ecology of the area and

thus there is substantial question relating to environment, where the community at large

is affected by the environmental consequences and it is a continuing violation of the

provisions of enactment specified in Schedule 1 of the National Green Tribunal Act,

20't0.

ln this connection, the Hon'ble National Green Tribunal, South Zone, Chennai

has appointed a Joint Committee comprrsing a Senior Officer of Ministry of

Environment, Forests and Climate Change (MoEF&CC), Regional Office, Chennai, a

Senior Officer of Lake Protection Committee, Hyderabad and the District Collector,

Srikakulam to inspect the area in question and submit a factual and action taken report,

if there is any violation found.

It is also submitted that, among the 3 Joint Committee Members, one Dr.R.

Sridhar, Scientist 'D', MoEF&CC, Regional Officer, Chennai and the Executive

Engineer, A.P.Pollution Board, Regional Office, Srikakulam on behalf of the District

Collector, Srikakulam have jointly inspected the scheduled land with the local revenue

officials on 20.01 .2021 and submitted the detailed Joint lnspection report to the Hon'ble

National Green Tribunal for kind perusal.

It is also submitted that, as per the revenue records, the Survey Number 59

covering an extent oI 4c.12.75 is classified as tank poramboke namely "Kakarla Pond"

(Abandoned tank) and the present ground reality of the Survey Number 59 is detailed

below:

xtent Duralion of
occupation/
construction

ature of construction/structure red (in Remarks

PP School o.12 ars
anchayat Office (Now converted as
yothu Bharosa Kendram)

005 10 years

overed by houses 402 27 years
nstructed b 89 BPL families

ccupations by 4O individuals 7.24
ra ricultural operations

cs)

acant land for Sri Laxmi Narasimha
wamy Yatra purpose

tage for Sri Laxmi Narasimha
wamy yatra

Nagadeveta Tample

044

0.0'l

002

sr.
No

1

2

3

4

A

Black top road formed from
Narasannapeta-Pathapatnam
road !o Chinnalllgaqr Yllege
Field Channel 0.44

32 years

Evictions
carried out
recently

6

7

8

17-32 years

42 yearc

42 years

I 20 years
Total 12.75

--------------

t -

42 years
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It is further submitted that, the encroachments to an extent of Ac.7.6g
(i.e.' sl.No.6 & 7 of the above tabre) covered by agricurturar flerds, have been
evicted recently and a caution board stating that the rand berongs to Government
and the tress passers are punishable under law, has been erected on the land. ln
the remaining land, there are age ord permanent structures by way of dweiling
houses of 89 BPL famiries, one Mpp schoor, RBK etc., existed in the remaining
extent of Ac.5.07 in the abandoned tank "Kakarra pond,,of chinnadugam Viilage,
Jalumuru Mandal, Srikakulam Diskict.

It is submitted that, on the series of compraints fired by the above
organization, so far, the occupations for an extent of Ac.7.6g, which are feasible
for eviction have been get evicted and the age old structures were not evicted so
far on the reason to avoid raw and order probrem. The Hon,ble Nationar Green
Tribunal, chennai is asking to submit further report on each of the objection fired
by the organization about the occupations/remaining structures in the tank bed
land.

copies of interim orders passed by the Hon'bre National Green Tribunar in
the references Bth, 13th, 16th, 18th and 20th cited are encrosed for kind perusar and
further instructions in this matter.

Yours fully,

District C I
Srikaku lam

copy to the Principal Secretary to Government, Revenue Department, A.p.secretariat,
Velagapudi, Amaravathi, Guntur District.

Reports of Joint committee which are submitted to the Hon'ble National
Green Tribunal, Chennai are enclosed for kind perusal.

ln view of the circumstances exprained above, it is requested that,
necessary instructions may be issued regarding the age old permanent
constructions i.e., Mpp Schoor, Ryothu Bharosa Kendram, Houses of 89 BpL
families, Black top road to chinnadugam Village, Fierd channer, one stage and
Nagadevata temple which are existing from long back in the scheduled land, at
an early date.
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